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Il HATAI
(af3 weg 9)

st
T, 3 4, 2026

T, 2847(3).—Fra 1T TLHIT I ATAHIT 1989 (X Herrfaa srfataaw 2008 it gmer 20(F) Hr
STLTT(1) BT T&T AREAT T TN Fd gU Tg THTHTT &1 ST o THTT o6 Aleh TS o ford g I
et wfera fEawor J= et | 3T 3T 8, Feaweer 57 & At 5 # & o oIS 999w
e FHIH 297 Tao YA AraY ot AT F Foared, TeeAv, Y6ee U 991 & o srufera g, Uey
¥ T SIS 2 ol AT %l AT FHIAT g

I I H Rdag F1E s 6 ATSR=T & ST § Yahter it arrg 7 30 o i srafyr & fiae 3
ST T &Ter 20(%) AT ITLTT (1) F AT ST TATSIA o Tord THT I 6 (ST T ITAN o Fae
T ST FT TRAT|

T UHT ST HeTH AT STaTq T TIIFHT U T i STl (T57ed) ATAN FLaTs
S frfeem 7.0, # forfera &9 BT STus o7 396 SEF STem SUatrd FeT oY He7H AT oA
R & AT TS FEErit & 7TeaH § qHaTs A1 AaEL TG HT S THr UH ATIET 6l a1 Hd aF
e SIt= At s 21, o Ferw AfIwT srae == THer T F TATT ATG9T FIET AT a7 STTEAT T AT Feel
T AT FHT T

4009 GI/2026 (1)
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ITH ATATIHT AT 1T 20 () T ITETT (2) F ATef T THeT ATEHRTL F G 6T AT AT Sifaw g

= SATAREAT & e o areft i 7 T 3T 9fi F 9w s Iy 7, 37 Raas =ike g
ATEHRT F I FEATAT U AEAART ATEFRET (T) AN FLaTs F 3T q&F FATIam gad
AT & e | Fdyeror o S |

ATLAT

HEATRN TT § AT - ST GUE T AT | Tored s faer (297) fRwtor s F forr srefrrgor i

ST AT HEAAT AT HEAAT Tad qH FT F1erd =awor

uTH: - BArer g~ FLATS Sram- fafear
st gy
T |G T | S E F9 | ANa GH | S TR A | S A I RIEC R I
AR | ®ATE | AT gFEL | T AT Rsfiyeme AL IGIEE
iy gFLH frr FNfMEq | ARG
1 2 3 4 5 6 7 8
1 230/1 1.045 0.110 IGEil FaTe G et
. 1
2 | 23012 1.620 0.260 frsft AT e “
. Trferfen
3 | 23111 0.209 0.015 IGEil FaTe forf=ra et
4 231/1/2 1.10 0.075 IGEil FaTe faf=a et
5 | 231/1/3 0.209 0.015 IGEil FaTe ot IGE
. 1
6 |231/1/4| 0.070 0.010 frof AT e “
. Trfrfeen
7 232 0.272 0.035 IGEil FaTe forf=ra IGEl
JrT 4525 0.520
AR g
1 229 0.272 0.052 TTET 9T © LD G G
2 240 0.178 0.010 EEGIECUE) qeq IGES IGES
3 245 0.073 0.018 TTATSATH 0 CEn] G G
T 0.523 0.080

[T, H. Construction/BPL/ROB/Land/01/2025] O/o Dy.CE/C- 1I/BPL]
TISTAT, T ATHFan/Awior-11

MINISTRY OF RAILWAYS

(West Central Railway)
NOTIFICATION
Bhopal, the 3rd June, 2026

S.0. 2847(E).—In exercise of the powers conferred by sub-section (1) of section 20A of the Railways Act, 1989
(as Amendment Act 2008), the Central Government, after being satisfied that the land, brief description of which is
given in the Schedule below, is required for public purpose for execution, maintenance, management and operation of
Special Railway Project Construction of Railway Over Bridge in lieu of Level Crossing Gate No. 297 at Village Sirnota
in Vidisha district of the State of Madhya Pradesh, hereby declares its intention to acquire such land.
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Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section (1) of section 20(A) of the said act.

Every such objection shall be made in writing to the Competent Officer i.e. Competent Authority and Sub-
Divisional Officer (Revenue), Sub-Division-Kurwai, District Vidisha, M.P. and shall set out there in the grounds thereof
and the Competent Officer shall afford the applicant an opportunity of being heard either in person or through a legal
practitioner and after hearing all such objections and making such further inquiry, if any, as the Competent Officer may
deem necessary, may by order either allow or disallow the objections.

The order made by the competent authority under sub-section (2) of section 20(A) of the said Act shall be final.

The plan and other details of the land covered under this notification are available and can be inspected by the
interested person at the above mentioned office of the competent authority and the office of Sub-Divisional Officer
(Revenue) Sub-Division- Kurwai and Deputy Chief Engineer 11, Bhopal.

SCHEDULE

Brief description of the land to be acquired, with or structure for ROB 297 between Kalhar-Mandibamora railway
station, Bhopal-Bina section in the Bhopal Division, West Central Railway.

District- Vidisha Tehsil — Kurwai Village — Sirnota
Private Land
Sr.No. Survey Total Area of | Acquired Area Type of Nature of Land Asset
number Land (in of Land (in Land the Land Irrigated/
Hectare) Hectare) Non-
irrigated
1 230/1 1.045 0.110 Personal KI‘IShll Irrigated Nil
Bhumi
Personal Krishi Irrigated 01 Tree
2 230/2 1.620 0.260 Bhumi (Eucalyptus )
3 231/1/1 0.209 0.015 Personal K_I’IShl. Irrigated Nil
Bhumi
4 231/1/2 1.100 0.075 Personal KIIShlI Irrigated Nil
Bhumi
5 3113 0.209 0015 Personal KrlShll Irrigated Nil
Bhumi
Personal Krishi Irrigated 01 Tree
6 231/1/4 0.070 0.010 Bhumi (Eucalyptus )
7 232 0272 0.035 Personal KIIShlI Irrigated Nil
Bhumi
Total 4.525 0.520
Government Land
1 229 0.272 0.052 Govt. Road Govt. Road Nil Nil
2 240 0.178 0.010 Govt. Land Govt. Land Nil Nil
3 245 0.073 0.018 Govt. Land Govt. Land Nil Nil
Total 0.523 0.080

[F. No. Construction/BPL/ROB/Land/01/2025] O/o Dy.CE/C- 1I/BPL]
RAJVEER, Chief Engineer/Construction-II
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